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DELHI STATE LEGAL SERVICES AUTHORITY 
(ConsliJuted Under the 'Legal Service:~ Authorilies Acl, /987', an Act o/Parliament) 


Und~I' the AdIpinis.trative Control of lligh Court of Delhi 

Central om:~. Patiala House Courts Complex. New Delhi - 110001 


Ph. : 233i4781. Fax: 23~87267. Email: dslsa-phc@nlc.11I 


Most Urgent I Top Priority 

Ref. No. 85/DSLSA/Estt/PLA( onvert)7;!G15/ , 0 Date: 03November, 2017 
To .. 

~e Registrar General • 
High Court of Delfii, New Delhi 

3. 	 The Principal Secretary . J 

Law, Justice & Legislative Aff irs 

Govt. of NCT of Delhi 
 I 

5. 	 The Deputy Manager I 
BSES-Rajdhani Power Limitedl' 

Head Office - BSES Bhawan 

Nehru Place, Delhi i 


7. 	 The General Manager I 


yttar Haryana Bijll Vitran Nig~m 

Limited (UHBVNL) ! 

Vidyut Sadan, Plo~ No.: C16'lector-6, 

Panchkula, H'aryana, India I ­

9. 	 The General-Manager I 
Paschimanchal'Vidyut Vitran rigam Ltd I 
l:PAVVNL} 
Urja Bhawan, 

~ictoria Parl<, Meerut 25000~ 
'11. Tre General Manager 


NOida'Power Company Ltd. ( PCL) 

Alpha -II Sector, 


~reater Noida city - 201 308j 

Uttar;Pradesh, India I 


13. The Gener:al Manager r 
Dakshinanchal Vidyut Vitran igam ~td. 
(DVVNL) , 
l)rja Bhavan, .' 
NH - 2 (Agra - Delhi Bypass RQad), 
Slkandra, Agra - 282002, I 

15. CE (HQ) 

JAIPUR VIDYUT VITRAN NIGAM 
 I, 
Llf\lllTED{Jaipur Discom) • 
Vidyut Bhawan, Jyoti Nagar, iaipur­
302005 

1~. The General Manager I 
, Jodhpur Vidyut Vitran Nig1m Ltd, 

(JODHPUR DISCOM) New ower 
Housel 
Industrial Area, Jodhpur-3 2003 

10;)..6 TD /'/843 

2. 	 The Ld. District & Sessions Judge (HQ), 
Tis Hazari Courts, Delhi 

4. 	 The Deputy General Manager 
Delhi Transco Limited 
Shakti Sadan, Kotla Road, New Delhi. 

6. 	 The Deputy General Manager 
Tata Power-DDL 
NDPL House, Hudson Lines 
Kingsway Camp, New Delhi 

8. 	 The General Manager 
Dakshin Haryana BijB Vitran Nigam 
Vidyut Sadan, Vidyut Nagar, Hisa'r -125005 
Toll Free: 1800-180-4334 

10. The General Manager 
KANPUR ELECTRICITY SUPPLY COMPANY 
LIMITED (KESCO) 
Kesa House, 14/71Civil Lines, Kanpur, 

12. The General Manager 
.Purvanchal Vidyut Vitran Nigam Ltd.(PUVVNL) 
DLW Bhikharipur, 
Varanasi 221004 

14. The General Manager 
Madhyanchal Vidyut Vitran Nigam Ltd. 
(MVVNL) . 

HEAD OFFICE 4-A, 
GOKHALE MARG, 
LUCKNOW:- 226001. 

16. The General Manager 
Ajmer Vidyut Vitran Nigam Limited, (AVVNL) 
Vidyut Bhawan, 
Panchsheel Nagar, Makarwali Road, Ajmer­
305004, 

18. The Ld. Chairperson 
Bar Council of Delhi 

2/6, Siri Fort Institutional Area 


Khel Gaon Marg, New OeJhi-49 
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Sub.: Appointment of Other, Person for Permanent Lol{ Adalats at Mata Sundri 
Lane, New Delhi. : 

I 

.Respected Sir, . 
, 

May I bring to your kind donsideration that in continuation of this Authority letter 
I 

no. 8S/DSLSA/Estt/PLA{COnvert~/201S/110i9-11036 dated 13.10.2017 the last date for 

submission of applications for ~he post of Other Person for Permanent Lok Adalats has 
I ' 

been extended till 20.11.2017 or the similar terms and conditions. 
I .".. 

i . 
May I therefore, reque~t your gopdself that directions be kindly issued to' ,the 

quarter concerned for uPloadilg the enclosed advertisement on the official website as 

well as for display of the same ~n the Notice Board! any other conspicuous place of your 
I I 

good office. I 

With regards,
.' 

Yours faithfully 
Ene!: As above 

A-\~\,,\.t~\\ 

(Sanjeev Jain) 

Member Secretary 
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DELHI STATE LEGAt:SERV,ICES AUTHORITY 
( 

(Constituted Under the ,Legal Services Authorities Act, 1987~ an Act of Parliament) 

Under the A~ministratjve Control of High Court of Delhi 
Central Office! Patiala House Courts Complex, New D~lhi • 110001 
~h, : 233847 1, Fax: 23387267, Email :'estabwing-dslsa@nic.in 

www.ds a.org 2!lx7 Toll tree Helplilie Numbel': 1516 

Ref. No. 85/DSLSA/EStt/p]<convertI/2015/11.!l'4 Y Date: o?:,Nov., 2017, 

I 

," Advertisement 

Tl'le last date for su~mission 'of applications for the post of Other Persoll 

tor Permanent Lok Adalar has been extended till 20.11.2017 on the terms and 

coilditions enclosed. . 

: I ~)1l111 

(Sanjeev Jain) 

Member Secretary 

mailto:estabwing-dslsa@nic.in
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DELHI STATE ~EGAL SERVICES AUTHORITY 
(Constituted Under the 'L~gal Services Authorities Act, 1987', an Act of Parliament) 

Under the Ad inistrative Control of High Court of Delhi \ . ;; 
Central Office, atiala House Courts Complex, New Delhi - 110001 <r:r~ "rf 

Ph. : 2338478lJ, Fax: 233872~7, Email : estabwing-dslsa@nlc.in JlIl't\G 

www.dsls',org 24x7 Toll free Helpline Number: 1516 

Last date of submission of application: 20.11.2017 
.' 


, I Advertisement 


Delhi St.'1te Lewd! Se+ces· Autll()rit)' iuvites application from eligible. Indian 
Nationals t()f selection/aP'Rointment on the post of Other Persons/Mer\lbcrs, 
Pelfmanent Lok Adalats (~US) established under Section 22B, Legal Services 
Authorities Act, 1987 functional at Mata Sundri Road, ITO, New Delhi for ~I 

period of 02 years as per thJ following terms & conditions :-

Tenns & Conditions: 	 I 

1. 	 A person who is, or )1t."I been, in the employment of any Central or Stale 
: Electricity Authority ~r Iin Distribution Companies with experience of more 
than 20 years in servicy and/or who has obtained selection grade or super 

,time scale in Ithe highest cadre in the concerned 
'Department/llndertakil}g/Company/PSU and conversant with technical 
aspect of generation, dihributionlcmd supply of electricity besides lying down 

, of the tariffs and assessl1uent of bills' or charges for consumption of electricity
I 

Iand disputes arising thele from; , 
! 	 ... 

Provided d~at such can idates with Legal Background shall be preferred, 

2. 	 The initial appointmen for Othbr PersonlMember shall be for 2 years only, 
which shall be exten able at I the discretion of the Hon'ble Executive. 

G' Chairman of the Delhi tate Legal Services Authority for a further maximum . 
period of 3 years, Thu the total period of office shall not exceed 5 years or
Ithe attainment of the e of 65; whichever is ecu'lier and they shall not be 

eligible for re-<l:ppointm nt. 

a. ,'The selection may be l~ade on the basis of general reputation. The applicants , 
1 in consideration zone +all be ca.lled for interview before a Committee to be 
,constituted by dle Hot1'ble :r-=.xecutive Chairman of the Delhi State Lebral 
IServices Authority, I 

~ 	 ~ 
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4.· 'T'he terms ;md condittolls of service of Other persons/Members) Permanent 

Lok Adalat'l including the resignation and removal shall be governed by the 
I ,terms and conditions outlined in,. Permanent Lok Adalat (Other Terms ;mel 

Conditions of Appointment of Chairpersons and other Persons) Rules, 200:i 
read with Permane*' Lok Adalat (Other 'l~erms and Conditions or 
Appointment of Chlairpersons and other Persons) Rules, 2008 ';.md...... 
Pennanent Lok Adal~t (Other T'erms and Conditions of Appointment o!' 

Chairpersons and oth~r Persons) Rules,,2016 as amen~ed vide notificatiol1 F. 
No. A-60011/10/2012~A.dmn. III (LA)/LAP (TITS) dated 22nd June, 2016 or 
~inistry of Law and justice, Government of India and other relevant rul('~ 
applicable t.o the Govel'nment S~rv(mts in-t<)rce. 

5. 	 'T'he sitting tee of otlIel;! Persons<Members shall be Rs. 1500/- per sitting.; 

6. 	 For the purpose of attending the sitting of PLA the Otller Person/Member 
shall be entitled to Conveyance Allowance of rupees five thousand per 
month. 

,, 
7. 	 l'he Other person/jember before appointment shall have to take an 

undertaking that he do s and ~iI not have any such financial or other interest. 
as is likely to affect pr~Ji Idicially his functions as such Other Person/Member. 

s.: If ;my, Other Person/member, PIA (PI: rs) fails to join within the stipulated 
I, period, the Hon'ble ~:xecutive: Chairman, DSLSA shall be competent to 
t appoint any otller ~erson {rom tlle available waiting list of Other 

Pe.rsons/Members. I 

9. 	 The applicant selected lor the I)(~st of Other Person/Member shall submit the 
statement of property fn detail before taking over charge within 10 days of 
publication of the final' selection list, f~liling which 'the appointment shall be 
deemed cancelled. I I 	 , 

10. Eligible applicant shall submit tlIeir application in tlle prescribed format 
i 

(Anlluxure-Al) comPle e in all r~spect and sent it on email addre3s estabwing­
dslsa@nic.in from their mail ID~ latest by 20.11.2017 

11. Applications which arer incomplete or received after the last date or' 
submission of applicatiqn shall not be entertained. 

I 	 I I • 

(SANJEEV JAIN) 
MEMBER SECRETARY 

mailto:dslsa@nic.in


Annexure-A 

{Established under se~tion, 22·8 of the Legal Services Authorities Act, 1987}.... , 

(To rfilled ""onolly by ,", oppll,onr) 

1, Name: .............................. l.................................................. 
, 

(Capital letters) , 
Self attested 
photograph2. Father's/Husband's Na~e: .............................................. . 


I 

3. ,Present Address: ............. \ ................ : ............ , ................... .. 


.. , ........................................\............. ,............................... , .. .. 
I ' 4.•permanent Address: ..,....r............. ", .................................. . 


5. •~~t~· .~~. ~·i·~h·{~~·;:~;;1::::::.::::J:: ..:: .:. ::: :::::: ..:::.::...:::.: .. . 
I 

I 

6. Date of Retirement from Services: ................................ . 
. , 
I 

7. Post held at the time of rrtiremen': ............................................................ . 


8. Disciplinary action/crimintl case, if any, . 

:~i~~~i~;.~~~.~~~.~.i.~.~:.:..~~~[~~~:..:.~.~:~.i.~~:.:..~~~~~~..~~~.~.i.I.~.~.~ ..................... . 

1 

I 

t 
I 

10. Epucational QUalification:j ............................................................................ . 

, I 

11. AflV other special qualificabon/achht~vement: ............................................. 

'1 .. ·.... ·· .. ·.. ·.. ·.. ·.. ·· .. ····· ....·.. ···J.··............r............ • ...... ···· ............................... . 


1 

I 
. 




12. Present Employment, if a~y, : .......... ' ..:"........................................................... . 
(if yes, submit No Objection Certificatr) 

13. Details of Property: .......... l.............................................................................. 

(To be submitted by the candidates, fir1ally selected, before the joining)-
14. Details of Family Member~ : ............................................................... 


15. Contact No. : .................!. ............................................................... ,. 


::t:mailID :....................r...........;.....................................................1 


,Plac~: I Signature of applicant 
/~

I 
Note: AppJicants are advised tb exercise' due diligence. in filling the applications 

as the DSLSA reserves the right to accept any additional/amended/revised 
application. I 

,.'
, 


